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(1898) 08 CAL CK 0010
In the Calcutta High Court

Sambbu Chandra Bepari APPELLANT
Vs
Krishna Charan Bepari and Others RESPONDENT

Date of Decision : 02-08-1898

Acts Referred:

Citation : (1899) ILR (Cal) 179

Hon'ble Judges : Stevens, J;Francis W. Maclean, J;Banerjee, J
Bench : Full Bench

Judgement

Francis W. Maclean, K.C.I.E., C.J.—In this case we are of opinion that the view
taken by the Munsif is correct, namely, that the amount secured by the bond is
Rs. 200, and that the bond must be stamped accordingly. In arriving at this
conclusion we are not unmindful of the provisions of Section 23 of the Stamp
Act, I of 1879. The case referred to in the reference decided by the High Court at
Allahabad does not appear to us to have any bearing upon the matter.
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